
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. NO. 464/ 93 with MAST/269/94 

DATE OF DECISION 26.9.1995 

S hriVelmuruqafl 
	

Petitioner 

r1.E3.9.Cooia 	 Advocate for the Petitioner (s) 

Versus 

tjnion of India Sc Urs. 

r.3.R.yada 

CO RAM 

The Hon'ble Mr. K.amamoorthy 

The Hon'ble Mr. 

Member (i) 

J U 0GM E PIT 

1. Whether Reporters of Local papers may be allowed to see the Judgment ? 

2, To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 

Shri Uelmuruoar,  
F?ikhaciia Railuay Colony, 
Rehind Rajkot 2n. Fai1way stion, 
Rajkot. 

dvocate : Mr.B.8.13ogia ) 

'Jars us 

Union or India 
Owning & Representing Jestern 
Railway, through : General ianageE, 
Western Railway,Churchgate, 
Bombay 400 020 

Divisional Railway Manager, 
Western Railway,Rajkot Division, 
Kothl Compound, R/JKOT 

(.\dvocata : Mr.3.R.Kyada ) 

ORAL ORDER 

OA/464Z93 with MAS1289J94 

Applicant 

Res pondents 

Date : 26.9,1995. 

Per : Hon'ble Shri K.Ramamoorthy : Member (A) 

In view or the note fi:Led by Mr.B.B.Gogia, learned 

counsel for the applicant, t-- appointment has been given 
i1- 

tote applicant and he seeks permission to withdraw the 
a1ication 	Permission granted. O.A. stands disposed of 

as withdrawan. No order as to costs. 

MA3t.No:283/34 does not surviue. 

(K. Rarnamoorthy ) 
Member(.) 

npm 



4 	 *1 

CENTRJtL MTNiST.PAT - L\r JL 

AEDBA BCH 

AppliCatiofl No. 	c 

TranSfer Application 

CRTIFICAT 

Certified that no further aCtiOfl is requiL 	oe 

the case is fit for consignment to the Record Room (Dcc idea) 

Dated : 

0uflterSign 

jçjnutJro of the flealing 
Assistant 

ectinffic. O  



CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

AHMEOA BAD 

I N D E X - SHEFT 

CAUSE TITLE 
 

NAME OF THE PARTIES  

VERB US 

Li.. 	 ___ 


